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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 57 OF 2026/EZ

IN THE MATTER OF:

MILAN KANTI DAS & ORS. ... APPLICANTS
VERSUS

THE STATE OF ASSAM & ORS. ... RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 5, THE
CENTRAL GROUND WATER BOARD, NORTH EASTERN REGION
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ORIGINAL APPLICATION NO. 57 OF 2026/EZ / i
IN THE MATTER OF: |
MILAN KANTI DAS & ORS. ... APPLICANTS
VERSUS
THE STATE OF ASSAM & ORS. ... RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 5, THE
CENTRAL GROUND WATER BOARD, NORTH EASTERN REGION

I, Tapan Chakraborty, son of Late Paresh Chakraborty, aged about 52 years,
working as the Regional Director, Central Ground Water Board, North Eastern
Region, having my office at Betkuchi, Guwahati (Assam), Pin-781035, do hereby

solemnly affirm and state as under:

1. That I am the Regional Director of the Central Ground Water Board
(CGWB), North Eastern Region, the Respondent No. 5 in the aforesaid
Original Application. I am fully conversant with the facts and
circumstances of the present case based on official records, and I am duly

thorised and competent to swear and file this Affidavit on behalf of the
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Ministry of Jal Shakti notified Guidelines, 24.09.2020 followed by
amendment dated 29.03.2023. These Guidelines unequivocally mandate
that any project or entity abstracting groundwater, including those for
urban water supply, must obtain a prior No Objection Certificate (NOC)
from the competent authority, except for a few exempted categories, which

are not applicable to the Respondent No. 6.

3. That the primary obligation and onus to apply for and obtain the mandatory
NOC rests squarely upon the project proponent, in this case, the
Respondent No. 6 (Barshapara No. 1 Water Supply Scheme Management
Committee). The Respondent No. 6 has on date, never applied to the
Respondent No. 5 for an NOC for abstraction of groundwater from any of

its existing or new borewells.

4. That Upon the matter of unauthorised groundwater abstraction by the
Respondent No. 6 being brought to notice of Respondent No.5, the
Respondent No. 5 took immediate cognizance of the violations and

initiated statutory action in accordance with the law.

5. That in exercise of the powers vested with the Respondent No. 5, through

its Regional Director, a Show-Cause Notice vide File No.
/SC/CGWA/NER/2026-27 dated 28.04.2026 was issued to the
nt No. 6. Through the said notice, the Respondent No. 6 has been
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show cause, within 15 days from the date of receipt of the

to why legal action, including the sealing of its
/borewells, closure of the unit, and levying of Environmental
17??1".]” G ' ensation, should not be initiated for unlawfully withdrawing ground

water without a valid NOC.
—/_Okf) ONA ,/(‘ ,/t'\b{/'v(t A/\f&l\/

bctu?iﬂ/““u“

NOTARY GOyt

Klm!:;to.i::sm 0 6 MAY 2025

Guwahati
7



73
X

A true .
copy of the Show-Cause Notice dated 28.04.2026 is annexed herewith and
marked as ANNEXURE R-5/1.

6. That the issuance of the aforesaid Show-Cause Notice is the first and
mandatory step in the due process of law, ensuring adherence to the
principles of natural justice before any coercive action is taken. The
Respondent No. 5 is duty-bound to follow this procedure and is committed

to taking the matter to its logical conclusion based on the response, or lack

thereof, from the Respondent No. 6.

7. That in view of the above, the present reply may please taken on record
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Verified at Guwahati on 6" May 2026 that Ofihe ‘ st
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affidavit are true and correct the best of my knowledge and belief and

derived from the official records and nothing material has been concealed

therefrom.
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CENTR He 1w wreor
zku GROUND WATER AUTHORITY
: . website: https://cgwa- 4
|Constituted unde si//cgwa-noc.gov.in
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RAL GROUND WATER BOARD, NORTH EASTERN REGION
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SHOW -CAUSE-NOTICE
Whereas the Central Government constity
as the Authority) vide
Forests number S.0

o ted the Central Ground Water Authority (hereatter referred to
noufxcalion of the Government of India in the Mimstry of Environment and
1124(E) dated 6 38 “t)f (‘imcd the M .lanumy.. 1997, followed by notification number SO
<HL) dated 6th November, 2000 and S.O 1121 (C) dated 13th May 2010, for the purposes ot

regulation ¢ ol of : Indi '
sulation and control .ol ground water development and management in the whole of India and to issue
necessary regulatory directions.

i whereas, the Authority has issued *Guidelines (o control and regulate ground water extraction in
lndlg vide notification number 3289(F) dated 24th September, 2020, wherein all new ‘existing industries.
seeking expansion, infrastructure projects and mining projects abstracting ground water, unless
specifically exempted under Para 1.0 of the said Guidelines, will be required to seek no Objection

Certificate from Central Ground Water Authority or, the concerned State’ UT Ground Water Authonty
as the case may be.

And whereas, 1t has come to notice of the Authority that Barshapara No 1 Water Supply Scheme
Management Committee (BWSSMC), Fatasil Ambari, Guwabhati 1s operating without vahd No
Objection Certficate for ground water abstraction and is withdrawing ground water unlawtully

N\ow therefore. in view of the above and in exercise of the powers vested under Section § of the
Environmental (Protection) Act, 1986, the Authority hereby directs you to show cause to explain
the reason as to why legal action should not be initiated against your industry/project as per law which
mav include scaling of tubewell/borewell. suspension closure of your unit and levying ol
En(&ronmenm! Compensation/penal provisions.

You are hereby viven an opportunity to submit your response, in any case within 15 days of receipt of
this notice, failing which appropriate strict action will be inttiated against you. Please note that
failure to submit a response will be understood that you have nothing to say in your defense.
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Regional Director
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Barshapara No 1 Water Supply Scheme Management Committee (BWSSMC), Barshapara

Bye lane No 2, P.O. Binovanagar, P. S. Fatasil Ambari, Kamrup Metro, Guwahati-781018

Copy to:- ) 1Q1073
p}{_ Deputy Conyissionet, Lichubagan, Hengrabar, Guwahat, Kamrup \etro, Assam 781036

for kind infornation please ‘ o |
2. Member Secretary, CGWA, New Delhi tor kind information please.
3. Member Secretary, Pollution  Control  Board, Milanpur, West Jyotinagar,

Bamunimaidan, Guwahati, Assam 781021 for kind 1ndormation
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